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These are:—

(i) Waiving of the condition of a 
minimum land holding by the mem-

1 ber of society seeking loan for set-
ting up gobar gas plant. This 
means not only the Agriculturist 
member but also the dairy farmer 
owning requisite number of cattle 
needed for the contemplated size of 
the plant and subject to his satisfy-
ing the technical and economic fea-
sibility considerations would be eli-
gible for finance for setting up the 
plant.

(ii) Originally, only the short-term 
credit structure was free to provide 
medium term finance for setting up 
gobar gas plants. Following the 
recommendations of the inter-insti- 
tutional group constituted by the 
Reserve Bank, both the short-term 
as well as the long-term credit struc-
ture are now free to provide finance 
—medium term i.e., for a maxi-
mum period of 5 years in the for-
mer case, and long term i.e., above 
5 years in the latter case—depend-
ing upon the repaying capacity of 
the prospective borrower worked 
out on the basis of his overall finan-
cial position instead of the gross 
annual surplus generated by the 
plant alone.

(c) The changes in the policy, out-
lined under (b) above, are in the na-
ture of additional incentives and are 
in no way restrictive.

Conditions of refugees (settled In M.P.
Rajasthan, Maharashtra, A. P. 

and Orissa

1927. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the hor-
rible conditions of refugee families 
settled in various camps in Madhya 
Pradesh, Rajasthan, Maharashtra, 
Andhra Pradesh and Orissa where 
cash doles, supply of rations, clothes

and other articles are very often being 
stopped;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken to improve 
their condition?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) The State Govern-
ments have reported satisfactory con-
dition and regular supply of cash doles 
ration etc., to entitled migrant fami-
lies.

(b) and (c). Do not arise.

Review of Rehabilitation System for 
Refugees

1928. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have 
contemplated to review the whole re-
habilitation system for the refugees 
settled in various camps; and

(b) if so, the facts thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) The rehabilitation of
the refugees in camps has been pro-
gressing satisfactorily and the need 
for a review has not arisen.

(b) Does not arise.

Former Delhi Lt. Governor’s threat 
to Delhi University’s Authority

1929. sHRIMATI BIBHA GHOSH 
GOSWAMI:

SHRI MUKUNDA MANDAL:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government are aware 
that during the Congress regime the
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then Lt. Governor of Delhi threaten-
ed a Principal of a College in Delhi 
University regarding the disqualifi-
cation of a VIPs two sons for ad-
mission in the University; and

(b) if so, the reaction of Govern-
ment tihereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR*. PRATAP CHANDRA CHUN- 
DER): (a) and (b). According to
the information furnished by the Uni-
versity of Delhi, the Development 
Commissioner, Delhi Administration 
wrote to the Dean of Colleges, Delhi 
University stating that the Delhi Ad-
ministration considers it necessary in 
public interest that two students be 
admitted in B. Com. (Hons.) Course in 
the Shri Ram College of Commerce. 
The Dean of CollegeT forwarded the 
letter for necessary action to the Prin-
cipal of the College who admitted 
the two students. Following the 
above case of undue interference, the 
University took a decision that no 
Principal or any official of the Uni-
versity should respond to any pres-
sure or call from Delhi Administra-
tion.
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